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The applicant has fil this application against
his punishment . N lican* was injtially
appointed as Clsaner on 6.1075 2nd subsacuently, was
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Was workina as Electric Drivapr 'C' at Ranpurx, He Was
suspanded wvide order d 1 14 .9.1.989 and s sarvad
1ith thea charae-shzat datald 5 .11.1988; The charoe
gainst the applican « +2+ passinn up loop Startay
3n. 4 of Panki without any authority and in axcassiva
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spasd +tharshy violating GR.3.8LALJ A/ R 3.8L 21,
Therasafter, esnquiry officer was appoil nted and the b,
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~ oha - + aaes T 3mamt wa T A and
ha charas aaainst the applicant was not proveq sne
$+he enouiry officar hald him not to ba auilty but the
4isciplinary auvthority dJdisasqraed vith the findings
racordad by the anquiry off icer and hald him quilly

and passed the order of punishment raducing him)rank.l &

The arp licant has challanaed the said or:!arm.mbtr
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M Arcﬁr'!iwlv, this anp!ica%im is lllﬂﬂ#d
and the punishment order datsd 16.11.1969 is quashed,

Howaver, it will be opan for the disciplinary

anthority to go ahead With the enquiry proceedings

jn cass “e chooses tn 40 so aftsr giving him an

oprortunity of hearing and also an spportunity to

The applicatlion
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£51ls rvappressntation to the applicant.
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